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ANDHRA PRADESH POLLUTION CONTROL BOARD

D.No.33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Centre, 
Chalamalavari Street, Kasturibaipet, Vijayawada – 520 010
Phone. No.0866-2463200, Website  : http://pcb.ap.gov.in

 

Order No. APPCB/VSP/VSP/113/CFO/HO/2020-                         10/09/2020  

AUTO RENEWAL OF CONSENT AND HAZARDOUS WASTE AUTHORISATION ORDER
FOR OPERATIONS

 
In  response  to  your  application  dated  12.08.2020  for  Auto  Renewal  of  Consent  for
Operation & Hazardous waste  Authorisation  Order, the Board is hereby extending validity
period  of  Consent  and  Authorisation  order  issued  vide  Order
APPCB/VSP/VSP/113/CFO/HO/2015,  dt:  13.01.2016  and  valid  upto  31.12.2020,  issued
under sections 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and under
section 21 of Air (Prevention & Control of Pollution) Act 1981 and amendments thereof and
Authorization  under  Rule  6  of  the  Hazardous  &  Other  Wastes  (Management  &
Transboundary, Movement) Rules, 2016 for a further period of 5 (five) years i.e., up to
31.12.2025.

The issue of CFO&HWA (Auto renewal) was placed in the CFO Committee meeting held on
02.09.2020  and  the  committee  observed  following:
The facility was inspected on 30.07.2020 through computerized allocation of inspections
and as per the report, it was mentioned that, “As per EC order dated 07.02.2012 and CFO
order dt.13.01.2016, the Gangavaram Port Ltd., shall maintain greenbelt in 50 mtrs width.
The  GPL  has  developed  50  mtrs  width  of  greenery  towards  habitation  in  north  west
direction.  But, the GPL has to develop 50 mtrs  width of  green belt in all  other three
directions”.
The representative of the industry attended the meeting through video conference and
informed that they had developed 406 acres of greenbelt towards habitation with geo-
tagging, the other three sides of the port is sea and a hill-lock and they are participating in
green viskha project and developing green belt.

After a detailed discussion, the Committee recommended extending the validity of the CFO
& HWA to the facility for a period up to 31.12.2025, with the following conditions: 

1. All other conditions mentioned in Schedules A, B & C of the combined CFO&HWA
order issued by the Board vide order dated 13.01.2016 will remain same. 

2. The facility shall comply with the standards issued by MoEF&CC / CPCB from time
to time. 

3. The  industry  shall  submit  Half  yearly  compliance  reports  to  all  the  stipulated
conditions in Environmental Clearance (EC), Consent for Establishment (CFE) and
Consent for Operation (CFO) through website i.e., https://pcb.ap.gov.in by 1st of
January and 1st July of every year. The first half yearly compliance reports shall be
furnished by the industry and second half yearly compliance reports shall be the
audited through NABL accredited third party failing which the Consent Order issued
will be cancelled. 

4. The facility shall ensure that dedicated fund is allotted towards Environment Relief
Fund (ERF) in the Public Liability Insurance policy and submit a copy of the policy at
the Regional Office: Visakhapatnam every year. 

5. In  case  of  false  certification,  non  compliance  of  conditions  /  directions  and

File No.APPCB-11022/92/2020-TEC-CFO-APPCB

Single Desk Approval Ref ID : SDPCB069200060
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discrepancy in furnishing the information by the industry, the Board can withdraw
the auto renewed consent  and take  action  under  provisions  of  relevant  Acts  &
Rules. 

6. The facility  shall inventorize the storage quantities of hazardous chemicals as per
the hazard nature of reactivity / toxicity / flammability / explosive stored/handling
in  the premises  as  defined in the Management of  Storage,  Import  of  Hazardous
Chemicals (MSIHC) Rules, 1989 and the details shall be furnished to the Factories
Department and to the Regional Office, APPCB on monthly basis duly certifying the
same. 

7. The facility shall identify major accident hazard chemicals & list out the hazardous
chemicals  endangered to  human health & environment  and the details  shall  be
furnished to the Factories Department and to the Regional Office, APPCB time to
time duly  certifying the same by the industry.  Further the  facility  shall  extend
training  to  the  working  personnels  while  handling  hazardous  chemicals  for
prevention of accidents and necessary antidotes to ensure the safety, as per the
MSIHC Rules, 1989. 

8. The facility shall submit the copy of the safety audit report and On-Site / Off Site
Emergency  Plans  as  applicable  after  being  certified  by  the  Factories
Department/concerned authority, to the APPCB, Regional Office from time to time,
if  the storage quantity  of  hazardous chemicals  is  equal  to or,  in  excess  of  the
threshold quantities specified in schedule 2 & 3 of MSIHC Rules, 1989. 

9. The  facility  shall  carryout  calibration  of  safety  equipments  and  leak  detection
systems  at  regular  intervals  and  shall  certify  the  same  with  the  Factories
Department/concerned authority.  That  certified  copy  shall  be submitted  to  the
APPCB,  Regional  Office.  The  facility  shall  install  fluorescent  Wind  Vane  at  the
highest point in the facility premises. 

10.The  facility  shall  inventorize  the  hazardous  wastes  and  its  quantities
stored  within  the  facility  premises  as  per  the  Hazardous  and  Other  Wastes
(Management and Transboundary Movement) Rules, 2016 (HOWM Rules, 2016) and
shall furnish the details to Regional Office, APPCB on monthly basis duly certifying
the same by the industry. 

11.The  facility  shall  allow  import  of  hazardous  cargoes  only  after  the  importer
complies with the MSIHC Rules, 1989. 

 

DR. B.MADHUSUDHANA RAO, JCEE(MSRB), O/o JOINT CHIEF ENVIRONMENTAL
ENGINEER4-APPCB               

To
M/s. Gangavaram Port Limited, Gangavaram (V),
Pedagantyada (M), 
Visakhapatnam District

Copy to:

1. The JCEE, Zonal Office, Visakhapatnam for information and necessary action. 
2. The Environmental Engineer, Regional Office,  Visakhapatnam for information and

necessary action. 

File No.APPCB-11022/92/2020-TEC-CFO-APPCB 367
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6/25/2021 Email

https://email.gov.in/h/printmessage?id=34840&tz=Asia/Kolkata&xim=1 1/1

From
: jyothi@gangavaram.com
Subject
: GPL - E - Waste Annual Returns 2020-2021 - Form -

3 with attachments - Submitted - Reg.
To
: RO Visakhapatnam <rovsp-ee1@appcb.gov.in>,

rovspappcb@gmail.com

Email RO Visakhapatnam

GPL - E - Waste Annual Returns 2020-2021 - Form - 3 with attachments -
Submitted - Reg.

Fri, Jun 25, 2021 10:45 AM
1 attachment

Dear Sir,

In compliance with the CFO condition No.5 of Schedule – C,   we are submitting herewith
the annual returns for the year 2020 – 2021 pertaining to E - Waste, in Form- 3, as per Rule
22(2) of the Hazardous Wastes (Management, Handling & Transboundary Movement)
Rules, 2008 and amendments thereof.
Putup for your records and consideration.
With Regards
Dr. D. Jyothi,
Vice President - Env.

 

Form - 3 - E-Waste Annual Returns.pdf

3 MB 
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PORT 
GANGAVARAM 

*** 

GANGAVARAM PORT LIMITED 
An ISO 9001 2008 Certified Company 

ISPS Compliant Port Facility 

GP/ENV/APPCB/2021-22/011 Date: 25.06.2021 

To 

The Environmental Engineer, 
A.P. Pollution Control Board, 
Regional Office, 
Visakhapatnam 

Sir, 

Sub: Gangavaram Port Limited - Details of E - Waste generated & Disposed in 

Form -3 Submitted Reg. 

Ref: 1. CFO & HWA Order No. APPCBVSPASP/113/CFO/HO/2015. dated 
13.01.2016 valid up to 31.12.2020 

2. Consent Order No. APPCB/VSP/ VSP/113/ CFO/ HO/2020, dated 
10.09.2020 valid up to 31.12.2025. 

@@@ 

In compliance with the CFO condition No.5 of Schedule - C, we are submitting 

herewith the annual returns for the year 2020-2021 pertaining to E - Waste, in Form- 

3, as per Rule 22(2) of the Hazardous Wastes (Management, Handling & Tran 

boundary Movement) Rules, 2008 and amendments thereof. 

Kindly acknowledge receipt of the same. 

Yours sincerely, 

Dr. D. Jyothi, 
Vice President/Environment 

Encl: a/a 

CIN U63032TG2001PLC037861 
Pedagantyada Mandal, Gangavaram (Post), Visakhapatnam 530 044. Andhra Pradesh, INDIA. 

Tel.: +91 891 270 1177, 2277, 276 1377, 2889999, Fax: +91 891 270 3377. 
Project Office 
Regd. Ofice :"Hansa Plaza", Plot No. 798, Road No. 36, Jubilee Hills, Hyderabad - 500 033. 

Tel.: 040 2351 9999, Fax No.: 040 2351 9990. 
E-mail port@gangavaram.com, Web www.gangavaram.com 
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FORM-3 

See rules 4(5). 5(5). B(6), 9(4), 108) 119), 13 () (xi), 13(2)6). 13(5%ui) and 13(4)) 

FORM FOR FILING ANNUAL RETURNS 

To be submitted by producer or manufacturer or refurbisher or dismantler or recycler by 30" day of June 
following the financial year to which that return relates]. 

Quantity in Metric Tons (MT) and numbers 

Name and address of the producer or manufacturer or M/s. Gangavaram Port Limited, 
refurbisher or dismantler 

or recycler 
Name of the authorized person and complete 

address with telephone and fax 
numbers and e-mail address 

Gangavaram (V), Pedagantyada (M). 
Visakhapatnam Dist 

Dr. D. Jyothi 
Vice President Environment 
Mobile: 9441046788 

Email: jyothi@gangavaram.com 
Total 460.82 Tons Total quantity of e-waste collected or channelized to 

recyclers or dismantlers for processing during the year for 
each category of electrical and electronic equipment 
listed in the Schedule I (Attach list) by PRODUCERS 

As per the details furnished below 

SI. Quantity 
MT 

1.00 
23.00 

Invoice No. Date E Waste Type 
No. 

GPL/2020- E -Waste (Tube Lights, Bulbs etc) 
E-Waste (IT) 

Cartridges/ SMPS/Keyboards/Mouse etc.) 

08.09.202 
21/2119 0 

E-Waste 434.00 
(Scrap, Used Batteries, Electrical 

Miscellaneous & E-Waste -IT)_ 
E- Waste (Tube Lights, Bulbs etc) 0.940 GPL/2020 

21/2596 
GPL/2020 

21/3099 

28.09.2020 

E -Waste (IT) 
(Cartridges/ SMPS/Keyboards/Mouse etc.) 

E- Waste (Tube Lights, Bulbs etc) 

28.10.2020 1.01 

GPL/2020- 28.10.2020 0.87 . 

21/3100 
Total 460.82 

Details of the above TYPE QUANTITTY No. 

3(A) BULK CONSUMERS: Quantity of e- waste 

3(B) REFURBISHERS: Quantity of e-waste: 

3(C) DISMANTLERS: 
i. Quantity of e-waste processed (Code wise); 

ii. Details of materials or components recovered and 

sold: 
Quantity of e-waste sent to recycler; 

iv. Residual quantity of e-waste sent to Treatment, 

Storage and Disposal Facility. 

ii. 

3(D) RECYCLERS: 
. Quantity of e-waste processed (Code wise); 

ii. Details of materials recovered and sold in the 

market; 
Details of residue sent to Treatment, Storage and 

Disposal Facility. 
Name and full address of the destination with 

ii. 

M/s. Green Waves Environmental Solution 

respect to 3(A)-3(D) above 
Type and quantity of materials segregated or 
recovered from e-waste of 

5 Type Quantity 

different codes as applicable to 3(A)-3(0) 
Enclose the list of recyclers to whom e-waste have been sent for recycling. 
Place: Gangavaram(PO), Pedagantyada (M), Visakhapatnam Dist. 
Date: 25.06.2021 For Gangavaram Port Limited 

Signature pfie g person 
Vice President (Environment) Note: 

(1)Strike off whichever is not applicable 
2 Provide any other information as stipulated in the conditions to the authorizer 
(3) In case filing on behalf of multiple regional offices, Bulk Consumers and Producers need to add extra 

rows to 18 3(A) with respect to each office. 
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6/9/2021 Email

https://email.gov.in/h/printmessage?id=34164&tz=Asia/Kolkata&xim=1 1/1

From
: jyothi@gangavaram.com
Subject
: GPL - HW Annual Statement 2020-2021 - Form -

4 with attachments - Submitted - Reg.
To
: rovspappcb@gmail.com, RO Visakhapatnam

<rovsp-ee1@appcb.gov.in>

Email RO Visakhapatnam

GPL - HW Annual Statement 2020-2021 - Form - 4 with attachments -
Submitted - Reg.

Wed, Jun 09, 2021 04:43 PM
1 attachment

Dear Sir,

In compliance with the CFO condition No.5 of Schedule – C,   we are submitting
herewith the annual returns for the year 2020 – 2021 pertaining to Waste Oil, in Form-
4 as per Rule 22(2) of the Hazardous Wastes (Management, Handling &
Transboundary Movement) Rules, 2008 and amendments thereof.
 
Put up for your records Please.
 
With Regards
Dr. D. Jyothi,
Vice President - Env.

GPL - HW Annual Statement 2020-2021 - Form - 4 with attachments.pdf

2 MB 
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POR 
GANGAVARAM 

GANGAVARAM PORT LIMITED 

An IS0 9001 2008 Certified Company 

ISPS Compliant Port Facility 

Date: 09.06.2021 

GP/ENV/APPCB/2021-22/009 

To 

The Environmental Engineer, 
A.P. Pollution Control Board, 

Regional 0ffice, 
Visakhapatnam 

Sir, 

Sub: Gangavaram Port Limited - Hazardous Waste Annual Returns - FORM - 4 

- Submitted - Reg 

Ref 1. CFO & HWA Order No. APPCB/VSP/VSP/113/CFO/HO/2015, 
dated 

13.01.2016 valid up to 31.12.2020 

2. Consent Order No. APPCB/VSP/ VSP/113/ CFO/ HO/2020, dated 

10.09.2020 valid up to 31.12.2025 

3. APPCB, RO, VSP E-mail dated 03.06.2021 

@@@ 

In compliance with the CFO condition No.5 of Schedule - C, we are submitting 

herewith the annual returns for the year 2020 - 2021 pertaining to Waste Oil, in Form- 

4 as per Rule 22(2) of the Hazardous Wastes (Management, Handling & Tran boundary 

Movement) Rules, 2008 and amendments thereof. 

Kindly acknowledge receipt of the same. 

Yours sincerely, 

For Gangavaram PornLimited 

Dr.D. 6/yothi 

vEEFEdeAEAVMBKAHeRent 
Encl: a/a 
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FORM 4 
See rules 6 (5), 13 (8). 16(6) and 20(2)] 
FORM FOR FILING ANNUAL RETURNS 

[To be submitted to state pollution control board by 30th day of June of every year for the 
preceding period April to March] 

SI General Details Information 
No. 
1. Name and address of facility /s. Gangavaram Port Limited, 

Gangavaram (V), Pedagantyada (M). 
Visakhapatnam 

2. Authorization No. and Date of Issue CFO & HWA Order No. APPCB/ VSP/ 

VSP/113/CFO/HO/2015, 
dated 13.01.2016 valid up to 31.12.2020 

Consent Order No. APPCB/VSP/
VSP/113/ CFO/ HO/2020, dated 
10.09.2020 valid up to 31.12.2025. 

3. Name of the authorized person and 
full Address with telephone, fax 

Smt. Dr. D. Jyothi - Vice President, 

Environment /s. Gangavaram Port 

Limited, number and e-mail 

Gangavaram (V), Pedagantyada (M). 
Visakhapatnam, 
Phone 0891-2889999 
iyothi@gangavaram.com 

4. Production during the year 
(product wise), whenever applicable: 

S Name of the Cargo Consented Commodities 
No quantity 

(MMTPA) 
handled 

Liquid bulk 0.50 GPL has handled 
Iron Ore 3.00 32.82 MMTs of 

Commodities viZ., 3 Coal 25.00 

4 Agri products 
5 

Iron Ore, Coal, Slag,. 
Fertilize, Lime 

Stone, Steel 
Products, Industrial 

0.75 
0.75 Slag 

Containers 
Fertilizer 
Lime stone 

9 

0.25 
2.50 

Raw Material and 
Bulk Ammonia 

8 2.50 
Steel products 

Industrial raw material 
Bulk Alumina 

0.45 
during the period 

from April, 2020 to 
March, 2021 
32.82 MMT 

10 3.50 
11 1.50 

Total 
40.95 

For Gangvaram Pot limited,

(Dr. Dvohi) 
Vice President (Environment) 
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Part A. To be filled by hazardous waste generators 

1. Total quantity of waste generated 

Category wise 
Previous Generation Disposal 

Storage2019-20 2019-20 
Stored Generation Disposal Stored 

2020-212020-21 
Quantity in MT 

5.77 10.985 2.495 16.281 12.78 5.996 14.26 

Quantity dispatched :12.78 MT (2020-2021) 2. 

. To disposal facility N.A. 

:M/s. Susim Enterprises 
Old Jagannath Road., Khapuria, 
Industrial Estate, 
Cuttack- 753010, 
Orissa State 

i. To recycler or co-processors or 

pre-processor 

ii. Others N.A. 

Quantity utilized in-house, if any 3. Nil 

Quantity in storage at the end of the 5.996 MT 4. 

year 

Part B. To be filled by Treatment, Storage and disposal facility operators 

1. Total quantity received-

2. Quantity in stock at the beginning of 

the year 

3. Quantity treated 

4. Quantity disposed in landfills as such 

and after treatment. 

5. Quantity incinerated (if applicable) 

6. Quantity processed other than 

specified above 

Quantity in storage at end of the year 7. 

For Gangavaram Por imited 
D S 

(Dr. DJyothit-
Vice President (Environment) 
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Part C. To be filled by recycler or co-processors or other users 

1. Quantity of the waste received during 
the year 

i) Domestic Sources 
ii) Imported (if applicable) 

2. Quantity in Stock at the beginning of 
year 

Quantity recycled or co-processed or 

Used 
3. 

Quantity of product dispatched 
(wherever applicable) -

5. Quantity of waste generated- 

6. Quantity of waste disposed-

Quantity re-exported (wherever 
applicable) 

7. 

Quantity in the storage at the end of 8. 
the year 

kar GangavaramPort Limited 

T Tikk 
Signature ofDbDOyeURiPr or 

Vke President (Environment! 
Date: 09.06.2021 

Operator of the Disposal facility Place: Gangavaram, Pedagantyada 
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GPL - Form - V - Environment Statement for 2020-2021 - Submitted -
Reg.

1 message

Dantuluri Jyothi <jyothi@gangavaram.com> Fri, 24 Sep, 2021 at 7:15 pm
To: rovsp-ee1@appcb.gov.in, rovspappcb@gmail.com

 

Dear Sir,

 

Submitting herewith the Environment statement of Gangavaram Port Limited in Form V for the
year 2020-2021 in compliance with the CFO condition No.7 stipulated in Schedule – A and as
per Rule No.14 of E(P) Rules,1986 & amendments thereof.

 

Submitted for kind information and Records.

 

Thanks & Best Regards

Dr.D. Jyothi

Vice President - Env. 
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1 
 

ANNEXURE 
 

ENVIRONMENTAL STATEMENT FORM-V 
(See rule 14) 

 
Environmental Statement for the financial year ending with 31st March 

 
PART-A 

 
I.  Name and address of the owner/ 

Occupier of the industry 
 
Corporate Office 
 

: Sri D.V.S. Raju 
Gangavaram Port Limited 
HANSA – PLAZA 
Plot No – 798, Road No.36 
Jubilee Hills 
Hyderabad – 500 033 
Andhra Pradesh 
 

II.  Site Office 
 

: Gangavaram Port Limited 
Gangavaram (Post) 
Peda Gantyada (Mandal) 
Visakhapatnam – 530 044 
Andhra Pradesh 
 

III.  Operation or process  
 

:  Port - Services 

IV.  Industry category Primary-(STC Code) 
Secondary- (STC Code) 
 

: ---- 

V.  Production category. Units. -  : Services 
 

VI.   Year of establishment  
 

: 2009 

VII.  Date of the last environmental statement 
submitted 
 

: 10.07.2020 for the period of 2019-2020  

PART .B 
 

I.  Water and Raw Material Consumption 
 
 Water consumption in m3/d 
Process : 
Cooling : 
Domestic: 

:  Please refer Annexure A 
 

 

Name of Products Process water consumption per unit of products 

 During the previous 
financial year 

During the current financial 
year 

--- --- --- 
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II.  Raw material consumption : Please refer Annexure B 

 

Name of raw 
materials* 

Name of 
Products 

Consumption of raw material per unit of output 

During the previous 
financial year 

During the current 
financial year 

--- --- --- --- 

 
* Industry may use codes if disclosing details of raw material would violate contractual obligations, 
otherwise all industries have to name the raw materials used. 
 

PART-C 
 

I.  Pollution discharged to environment/unit of 
output – (Parameter as specified in the consent 
issued) 

: Please refer Annexure C 

 

Pollutants 
 

Quantity of Pollutants 
discharged (mass/day) 

Concentration of Pollutants 
Discharged (mass/volume) 

Percentage of variation from 
Prescribed standards with 

Reasons. 

(a) Water --- --- --- 

(b) Air --- --- --- 

 
PART-D 

 
I.  HAZARDOUS WASTES 

(as specified under Hazardous Wastes 
(Management & Handling Rules, 1989). 

: Please refer Annexure D 

 

Hazardous Wastes Total Quantity (Kg) 

During the previous 
financial year 

During the current 
financial year 

1. From Process 
2. From  Pollution  Control Facilities 

--- 
 

--- 

 
PART – E 

 
I.  SOLID WASTES: :  

 

Solid Wastes Total Quantity (Kg) 

During the previous 
financial year 

During the current 
financial year 

a. From process Municipal Solid waste only. The 
solid waste is transported to 
designated site identified by 
GVMC, Visakhapatnam 
through GVMC only. The solid 
waste generating in the port is 
@ 60 kg/day. 

The generated solid waste is being 
segregated into Bio-degradable & Non 
Bio-degradable.  The Bio-degradable 
waste is being used as manure to the 
greenbelt developed within the Port 
premises and the non Bio-degradable 
waste of about 45 to 50 Kg/day is being 
disposed to GVMC designated site 
regularly.   
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b. From Pollution Control  
    Facility 

- - 

c. Quantity recycled or  re- 
    utilized within the unit. 

- - 

 
 

PART- F 
 

I.  Please specify the characteristics (in terms 
of concentration and quantum) of 
hazardous as well as solid wastes and 
indicate disposal practice adopted for both 
these categories of wastes. 

: Not Applicable 
 

 
PART-G 

 
I.  Impact of the pollution control measures 

taken on conservation of natural resources 
and consequently on the cost of 
production. 

: Not Applicable 
 

 
PART- H 

 
I.  Additional measures/investment proposal 

for environmental protection including 
abatement of pollution. 

: Please refer Annexure E 
 

 
 

PART .I 
MISCELLANEOUS: 
 

I.  Any other particulars in respect of 
environmental protection and abatement 
of pollution. 

:  GPL Conducted Environmental Day i.e. 
June 5th, celebrations with 6,200 
saplings plantation on the day. 

 
   GPL Conducted environmental 

awareness programmes through posters 
& Banners. 
 

   GPL established its own nursery with 
different avenue and ornamental 
saplings of nearly 74,000 no.s for the 
year 2020-2021.  
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Annexure – A 

 
Water usage record for Dust Suppression System - (April 2020 – March 2021) 

Month/Year 
  

Source 
 (Pump House & 

Storm drains) 

Water Consumption  

For Fire 
Tender 

  

For Dust 
suppression 

Total 
   

Quantity in KL 

April-2020 44914 192.00 44722 44914 

May – 2020 37747 216.00 37531 37747 

June – 2020 32671 204.00 32467 32671 

July – 2020 24954 222.00 24732 24954 

August – 2020 20821 12.00 20809 20821 

September – 2020 25492 12.00 25480 25492 

October – 2020 15977 18.00 15959 15977 

November – 2020 24638 36.00 24602 24638 

December – 2020 31384 180.00 31204 31384 

January – 2021 40462 174.00 40288 40462 

February – 2021 40452 324.00 40128 40452 

Mar-2021 52804 156.00 52648 52804 

Total 392316 1746.00 390570 392316 

Average quantity for dust suppression 1070.05  

Consented quantity for dust suppression 1296.00    

 
Water Usage for Domestic purpose – (April 2020 – March 2021) 

 

Sl. Month/Year Consumption  (KL/Month) 

Domestic  Ship supply Total 

1.  April-2020 876.00 180.00 1056 

2.  May – 2020 1254.00 186.00 1440 

3.  June – 2020 1248.00 180.00 1428 

4.  July – 2020 1374.00 186.00 1560 

5.  August – 2020 1254.00 186.00 1440 

6.  September – 2020 1302.00 180.00 1482 

7.  October – 2020 1290.00 186.00 1476 

8.  November – 2020 1278.00 180.00 1458 

9.  December – 2020 1152.00 186.00 1338 

10.  January – 2021 984.00 186.00 1170 

11.  February – 2021 990.00 168.00 1158 

12.  Mar-2021 1164.00 186.00 1350 

 Total  14166.00 2190.00 16356 

 Average KLD 38.81 6.00  44.81 

 Consented quantity     

 Domestic 40.0 KLD ---  

 Ship supply --- 32.50 KLD  
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Annexure – B 

 

Traffic handled at Gangavaram Port  - (April 2020-March 2021) 

S. 
No 

 Name of the Cargo Consented quantity 
 (MMTPA) 

Commodities handled 
MMTPA 

 

1 Liquid bulk 0.50 GPL has handled 32.82 
MMTs of Commodities viz., 
Iron Ore, Coal, Slag, 
Fertilizer, Lime Stone, Steel 
Products, Industrial Raw 
Material and Bulk Ammonia 
during the period from 
April, 2020 to March, 2021 

2 Iron Ore 3.00 

3 Coal 25.00 

4 Agri products 0.75 

5 Slag 0.75 

6 Containers 0.25 

7 Fertilizer 2.50 

8 Lime stone 2.50 

9 Steel products 0.45 

10 Industrial raw material 3.50 

11  Bulk Alumina 1.50 

 Total 40.95 32.82 

 

 

Annexure – C 
 
 
Two numbers Sewage Treatment Plant (30 KLD and 5 KLD STPs) are provided to treat the 

wastewater generated in the port premises. The inlet and outlet water waters are being monitored 

regularly as per the statutory regulations and the treated water is well within the statutory limits. 

The treated water is being used for the dust suppression / green belt development only. 
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Annexure – D 

 
 

I.  E – Waste in Form – III : Submitted on 25.06.2021  
 
(Copy of Acknowledgement attached) 
 

II.  Hazardous  Waste in Form – IV : Submitted on 09.06.2021  
 
(Copy of Acknowledgement attached) 
 

 

Annexure E 

COST OF ENVIRONMENTAL MEASURES FOR THE FINANCIAL YEAR 2020-2021 

S. 
NO 

Facility details Description Cost in Rs. 
 

1.  CAAQMS Operation & 
Maintenance 

Annual operation & Maintenance of 3 nos. of 
CAAQM Stations  

1,00,000.00 

2.  5  KLD & 30 KLD STP 
 

30 & 5 KLD STP  
Maintenance & Power  
Consumption cost 

22,36,414.00 

3.  Water sampling & analysis Marine, Drinking, Sewage water sampling & 
analysis cost 

9,24,744.00 

4.  Greenbelt department Vermi compost, FYM, Plants, JCB, Transport, 
Diesel, Vehicle bills cost 

44,35,575.00 
 

5.  Dust suppression water 
tankers 

Dust suppression water tankers cost 
(according to no. of trips) 

1,66,54,424.00 

6.  Water consumption from 
VISCO 

Water consumption for DSS & OHD cost  73,03,542.00 

7.  Pump house power 
consumption 

Kanithi & UGR pump house power 
consumption cost 

12,16,389.00 

8.  Road sweepers Road sweeping machines  
Bob cat  diesel consumption  & maintenance 
cost  
(Engine & brushes repair) 

48,18,225.00 
 

9.  Sweeping with man power Roads and Berths cleaning with man power 
cost 

17,37,684.00 

10.  MDSS power consumption 
(Mechanical dust suppression 
system) 

MDSS power consumption cost 2,47,722.00 

11.  Community development Environment day celebrations & Clay Ganesh 
Idols distribution cost 

28,500.00 

12.  Fire tender Fire tender diesel & maintenance cost 
(Engine &Tinkering works) 

5,13,630.00 
 

  Total Amount 4,02,16,849.00 
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Annexure F 
 

Environmental measures in the Gangavaram Port 
 
Gangavaram Port is all weather deep water Port.  The Port is most environmental friendly Port with 
state of the art cargo handling equipment with 9 berths out which of 3 berths are completely 
mechanized and the principle cargoes (Coal & Iron Ore), consisting 70 % of total cargo, are being 
handled through mechanized system.  
 
The State of art mechanical dust suppression system is provided at various critical points i.e., 
equipment (Hopper & Declaimer), hooded conveyor belts and the storage yards have been 
functioning well throughout the system. Ensuring these measures, the Port is able to mitigate all 
the dust that is being generated during the operations. The other berths are being used to handle 
other cargos such as Project cargo, fertilizer (Urea), Sugar etc. 
 
The Pollution Control System is implemented, as a part of project, to mitigate the dust pollution, 
State of Art water sprinkling system with a cost of more than Rs 21 Cr is established at various 
locations. GPL is spending around Rs 22 lakhs per month towards water, power charges and 
maintenance for DSS. Around 20 people are working daily for operating the DSS. 
 
GPL has established state of art model modern mechanical hooded conveyor system for handling 
coal & Iron ore so as to curb dust of coal/iron ore particles in to the air. 
 
The dust suppression system comprises of canons supported by electrical motors and operated by 
PLCs for cover water fog all over cargo stacks and other areas. The water is sprayed from various 
points by water cannons at pressure of about 6-10 Kg/cm2  to form a mist over the cargo stacks and 
other places  and the mist attracts the dust to settle it down without spreading along the wind.  GPL 
has established total 176 cannons. 
 
Water sprinkling is being carried out on the general cargo berth and in other areas viz. Roads and 
yards through water tankers to arrest the dust pollution causing by the vehicular movement in the 
port. GPL is spending around Rs. 6.50 lakhs per month towards water charges and maintenance. 
Around 10 persons are working for this activity. GPL erected a wind breaking wall with a cost of Rs 
30 lakhs near boundary of Gangavaram village and Wind screen with cost of Rs.6.50 Lakhs at Truck 
parking location towards HB colony to arrest any dust trickling in to the village as recommended by 
the Pollution Control Board. 
 
Five dedicated sweeping machines (Existing 3 Machines and 2 New Machines) are being used for 
the cleaning of berths, back up areas and roads. 
 
Environmental Monitoring Programme in GPL 
 
As per the statutory guidelines GPL appointed an authorized 3rd party agency, for continuous 
monitoring of the environmental parameters of the Port as well as Gangavaram village and Peda 
Gantyada areas. 
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Ambient Air Quality 
 
Ambient Air Quality is being monitoring at three locations. The reports are being submitted to the 
APPCB on monthly basis. The parameters are within the statutory limits. Hourly base data is up 
loaded to APPCB website. 
 

i. Administrative office towards H.B. Colony (Station 1): 
ii. Project site office building towards Venkannapalem (Station2) 

iii. Watch tower – 4 towards Gangavaram village (Station3) 
 
Noise Monitoring 
 
Noise monitoring is being carried out fortnightly as per the statutory regulations for the four 
locations and the reports are well within the statutory limits and the same are being submitted to 
the APPCB on monthly basis.  
 

1. Cargo handling area (as source) 
2. Gangavaram 
3. Peda Gantyada/Security Gate 
4. HB colony 

 
Ground water quality monitoring 
 
Ground water quality monitoring is being carried out on monthly basis as per the statutory 
regulations for the Gangavaram and Port premises locations and reports are within the statutory 
limits and the same are being submitted to the APPCB on monthly basis. 
 

1. Gangavaram (Village) 
2. North Boundary Wall (NBW) open well.  

 
Marine water /sediment monitoring 
 
The marine water and sediment quality monitoring is being carried out fortnightly basis of tidal 
sampling for the Four locations as 
 

1. Harbor Basin 
2. Port entrance channel 
3. South break wall outside 
4. North break wall outside 

 
Physical, chemical and biological parameters were analyzed for water as well as for sediment to 
assess the quality and the same is being submitted to the APPCB. The reports are indicating that 
the waters are not having any noticeable contamination 
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Details of Green belt in Gangavaram Port 
 
 Plantation is a regular process in the Port and for the year 2020-2021 (from April, 2019 to 

March, 2020) GPL has planted 75,00 no. of saplings within the Port premises. In total GPL has 
completed plantation of 4.32 Lakhs saplings in 318.21 acres within the Port premises besides 
existance of Prosopis in an extent of about 150 Acres. 
  

 A nursery with 74,000 saplings was established and being maintained in the Port Ltd, with 
variety of avenue and ornamental saplings which suits the soil condition of Gangavaram Port 
Ltd. 

 
 In addition to the above regular plantation, GPL has also taken-up Miyawaki plantation on the 

directions of APPCB with more than 12,500 saplings.  
 

 Miyawaki afforestation / plantation involves a number of different types of native plants closely 
just to form a Green Wall and a completely chemical free forest in an organic way that sustains 
itself, supports local biodiversity, and attracts birds and insects. 
 

 Pursuant to the PCB instructions, GPL has taken-up plantation in Miyawaki method in an extent 
of 1.0 Acre in three locations with more than 12,500 no. of saplings of different species 
viz.,Neem, Bogada, Kadambam, Piltoform, C. Siamia, Neradu, Mango, Badam, Eucalyptus, 
Turai, Ganga Ravi, Ravi, T. Rosia, Marri, Maddi, Sisso, Giluga, Oil palm, Ponna, Ganta, Bamboo, 
Vusiri,   Panasa, Cashew, Alamanda, Ganneru,  Water apple, Tamarind, Guva, Hibiscus, 
Casuarinas, Dabba, Coconut, Maredu, Shikakai, Rosewood, Mahagani, Spathodia, 
SeemaBadam, Arastonia,  Rain Tree.,  
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6/9/2021 Email

https://email.gov.in/h/printmessage?id=34164&tz=Asia/Kolkata&xim=1 1/1

From
: jyothi@gangavaram.com
Subject
: GPL - HW Annual Statement 2020-2021 - Form -

4 with attachments - Submitted - Reg.
To
: rovspappcb@gmail.com, RO Visakhapatnam

<rovsp-ee1@appcb.gov.in>

Email RO Visakhapatnam

GPL - HW Annual Statement 2020-2021 - Form - 4 with attachments -
Submitted - Reg.

Wed, Jun 09, 2021 04:43 PM
1 attachment

Dear Sir,

In compliance with the CFO condition No.5 of Schedule – C,   we are submitting
herewith the annual returns for the year 2020 – 2021 pertaining to Waste Oil, in Form-
4 as per Rule 22(2) of the Hazardous Wastes (Management, Handling &
Transboundary Movement) Rules, 2008 and amendments thereof.
 
Put up for your records Please.
 
With Regards
Dr. D. Jyothi,
Vice President - Env.

GPL - HW Annual Statement 2020-2021 - Form - 4 with attachments.pdf

2 MB 
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POR 
GANGAVARAM 

GANGAVARAM PORT LIMITED 

An IS0 9001 2008 Certified Company 

ISPS Compliant Port Facility 

Date: 09.06.2021 

GP/ENV/APPCB/2021-22/009 

To 

The Environmental Engineer, 
A.P. Pollution Control Board, 

Regional 0ffice, 
Visakhapatnam 

Sir, 

Sub: Gangavaram Port Limited - Hazardous Waste Annual Returns - FORM - 4 

- Submitted - Reg 

Ref 1. CFO & HWA Order No. APPCB/VSP/VSP/113/CFO/HO/2015, 
dated 

13.01.2016 valid up to 31.12.2020 

2. Consent Order No. APPCB/VSP/ VSP/113/ CFO/ HO/2020, dated 

10.09.2020 valid up to 31.12.2025 

3. APPCB, RO, VSP E-mail dated 03.06.2021 

@@@ 

In compliance with the CFO condition No.5 of Schedule - C, we are submitting 

herewith the annual returns for the year 2020 - 2021 pertaining to Waste Oil, in Form- 

4 as per Rule 22(2) of the Hazardous Wastes (Management, Handling & Tran boundary 

Movement) Rules, 2008 and amendments thereof. 

Kindly acknowledge receipt of the same. 

Yours sincerely, 

For Gangavaram PornLimited 

Dr.D. 6/yothi 

vEEFEdeAEAVMBKAHeRent 
Encl: a/a 
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FORM 4 
See rules 6 (5), 13 (8). 16(6) and 20(2)] 
FORM FOR FILING ANNUAL RETURNS 

[To be submitted to state pollution control board by 30th day of June of every year for the 
preceding period April to March] 

SI General Details Information 
No. 
1. Name and address of facility /s. Gangavaram Port Limited, 

Gangavaram (V), Pedagantyada (M). 
Visakhapatnam 

2. Authorization No. and Date of Issue CFO & HWA Order No. APPCB/ VSP/ 

VSP/113/CFO/HO/2015, 
dated 13.01.2016 valid up to 31.12.2020 

Consent Order No. APPCB/VSP/
VSP/113/ CFO/ HO/2020, dated 
10.09.2020 valid up to 31.12.2025. 

3. Name of the authorized person and 
full Address with telephone, fax 

Smt. Dr. D. Jyothi - Vice President, 

Environment /s. Gangavaram Port 

Limited, number and e-mail 

Gangavaram (V), Pedagantyada (M). 
Visakhapatnam, 
Phone 0891-2889999 
iyothi@gangavaram.com 

4. Production during the year 
(product wise), whenever applicable: 

S Name of the Cargo Consented Commodities 
No quantity 

(MMTPA) 
handled 

Liquid bulk 0.50 GPL has handled 
Iron Ore 3.00 32.82 MMTs of 

Commodities viZ., 3 Coal 25.00 

4 Agri products 
5 

Iron Ore, Coal, Slag,. 
Fertilize, Lime 

Stone, Steel 
Products, Industrial 

0.75 
0.75 Slag 

Containers 
Fertilizer 
Lime stone 

9 

0.25 
2.50 

Raw Material and 
Bulk Ammonia 

8 2.50 
Steel products 

Industrial raw material 
Bulk Alumina 

0.45 
during the period 

from April, 2020 to 
March, 2021 
32.82 MMT 

10 3.50 
11 1.50 

Total 
40.95 

For Gangvaram Pot limited,

(Dr. Dvohi) 
Vice President (Environment) 

421



Part A. To be filled by hazardous waste generators 

1. Total quantity of waste generated 

Category wise 
Previous Generation Disposal 

Storage2019-20 2019-20 
Stored Generation Disposal Stored 

2020-212020-21 
Quantity in MT 

5.77 10.985 2.495 16.281 12.78 5.996 14.26 

Quantity dispatched :12.78 MT (2020-2021) 2. 

. To disposal facility N.A. 

:M/s. Susim Enterprises 
Old Jagannath Road., Khapuria, 
Industrial Estate, 
Cuttack- 753010, 
Orissa State 

i. To recycler or co-processors or 

pre-processor 

ii. Others N.A. 

Quantity utilized in-house, if any 3. Nil 

Quantity in storage at the end of the 5.996 MT 4. 

year 

Part B. To be filled by Treatment, Storage and disposal facility operators 

1. Total quantity received-

2. Quantity in stock at the beginning of 

the year 

3. Quantity treated 

4. Quantity disposed in landfills as such 

and after treatment. 

5. Quantity incinerated (if applicable) 

6. Quantity processed other than 

specified above 

Quantity in storage at end of the year 7. 

For Gangavaram Por imited 
D S 

(Dr. DJyothit-
Vice President (Environment) 
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Part C. To be filled by recycler or co-processors or other users 

1. Quantity of the waste received during 
the year 

i) Domestic Sources 
ii) Imported (if applicable) 

2. Quantity in Stock at the beginning of 
year 

Quantity recycled or co-processed or 

Used 
3. 

Quantity of product dispatched 
(wherever applicable) -

5. Quantity of waste generated- 

6. Quantity of waste disposed-

Quantity re-exported (wherever 
applicable) 

7. 

Quantity in the storage at the end of 8. 
the year 

kar GangavaramPort Limited 

T Tikk 
Signature ofDbDOyeURiPr or 

Vke President (Environment! 
Date: 09.06.2021 

Operator of the Disposal facility Place: Gangavaram, Pedagantyada 
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6/25/2021 Email

https://email.gov.in/h/printmessage?id=34840&tz=Asia/Kolkata&xim=1 1/1

From
: jyothi@gangavaram.com
Subject
: GPL - E - Waste Annual Returns 2020-2021 - Form -

3 with attachments - Submitted - Reg.
To
: RO Visakhapatnam <rovsp-ee1@appcb.gov.in>,

rovspappcb@gmail.com

Email RO Visakhapatnam

GPL - E - Waste Annual Returns 2020-2021 - Form - 3 with attachments -
Submitted - Reg.

Fri, Jun 25, 2021 10:45 AM
1 attachment

Dear Sir,

In compliance with the CFO condition No.5 of Schedule – C,   we are submitting herewith
the annual returns for the year 2020 – 2021 pertaining to E - Waste, in Form- 3, as per Rule
22(2) of the Hazardous Wastes (Management, Handling & Transboundary Movement)
Rules, 2008 and amendments thereof.
Putup for your records and consideration.
With Regards
Dr. D. Jyothi,
Vice President - Env.

 

Form - 3 - E-Waste Annual Returns.pdf

3 MB 
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PORT 
GANGAVARAM 

*** 

GANGAVARAM PORT LIMITED 
An ISO 9001 2008 Certified Company 

ISPS Compliant Port Facility 

GP/ENV/APPCB/2021-22/011 Date: 25.06.2021 

To 

The Environmental Engineer, 
A.P. Pollution Control Board, 
Regional Office, 
Visakhapatnam 

Sir, 

Sub: Gangavaram Port Limited - Details of E - Waste generated & Disposed in 

Form -3 Submitted Reg. 

Ref: 1. CFO & HWA Order No. APPCBVSPASP/113/CFO/HO/2015. dated 
13.01.2016 valid up to 31.12.2020 

2. Consent Order No. APPCB/VSP/ VSP/113/ CFO/ HO/2020, dated 
10.09.2020 valid up to 31.12.2025. 

@@@ 

In compliance with the CFO condition No.5 of Schedule - C, we are submitting 

herewith the annual returns for the year 2020-2021 pertaining to E - Waste, in Form- 

3, as per Rule 22(2) of the Hazardous Wastes (Management, Handling & Tran 

boundary Movement) Rules, 2008 and amendments thereof. 

Kindly acknowledge receipt of the same. 

Yours sincerely, 

Dr. D. Jyothi, 
Vice President/Environment 

Encl: a/a 

CIN U63032TG2001PLC037861 
Pedagantyada Mandal, Gangavaram (Post), Visakhapatnam 530 044. Andhra Pradesh, INDIA. 

Tel.: +91 891 270 1177, 2277, 276 1377, 2889999, Fax: +91 891 270 3377. 
Project Office 
Regd. Ofice :"Hansa Plaza", Plot No. 798, Road No. 36, Jubilee Hills, Hyderabad - 500 033. 

Tel.: 040 2351 9999, Fax No.: 040 2351 9990. 
E-mail port@gangavaram.com, Web www.gangavaram.com 
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FORM-3 

See rules 4(5). 5(5). B(6), 9(4), 108) 119), 13 () (xi), 13(2)6). 13(5%ui) and 13(4)) 

FORM FOR FILING ANNUAL RETURNS 

To be submitted by producer or manufacturer or refurbisher or dismantler or recycler by 30" day of June 
following the financial year to which that return relates]. 

Quantity in Metric Tons (MT) and numbers 

Name and address of the producer or manufacturer or M/s. Gangavaram Port Limited, 
refurbisher or dismantler 

or recycler 
Name of the authorized person and complete 

address with telephone and fax 
numbers and e-mail address 

Gangavaram (V), Pedagantyada (M). 
Visakhapatnam Dist 

Dr. D. Jyothi 
Vice President Environment 
Mobile: 9441046788 

Email: jyothi@gangavaram.com 
Total 460.82 Tons Total quantity of e-waste collected or channelized to 

recyclers or dismantlers for processing during the year for 
each category of electrical and electronic equipment 
listed in the Schedule I (Attach list) by PRODUCERS 

As per the details furnished below 

SI. Quantity 
MT 

1.00 
23.00 

Invoice No. Date E Waste Type 
No. 

GPL/2020- E -Waste (Tube Lights, Bulbs etc) 
E-Waste (IT) 

Cartridges/ SMPS/Keyboards/Mouse etc.) 

08.09.202 
21/2119 0 

E-Waste 434.00 
(Scrap, Used Batteries, Electrical 

Miscellaneous & E-Waste -IT)_ 
E- Waste (Tube Lights, Bulbs etc) 0.940 GPL/2020 

21/2596 
GPL/2020 

21/3099 

28.09.2020 

E -Waste (IT) 
(Cartridges/ SMPS/Keyboards/Mouse etc.) 

E- Waste (Tube Lights, Bulbs etc) 

28.10.2020 1.01 

GPL/2020- 28.10.2020 0.87 . 

21/3100 
Total 460.82 

Details of the above TYPE QUANTITTY No. 

3(A) BULK CONSUMERS: Quantity of e- waste 

3(B) REFURBISHERS: Quantity of e-waste: 

3(C) DISMANTLERS: 
i. Quantity of e-waste processed (Code wise); 

ii. Details of materials or components recovered and 

sold: 
Quantity of e-waste sent to recycler; 

iv. Residual quantity of e-waste sent to Treatment, 

Storage and Disposal Facility. 

ii. 

3(D) RECYCLERS: 
. Quantity of e-waste processed (Code wise); 

ii. Details of materials recovered and sold in the 

market; 
Details of residue sent to Treatment, Storage and 

Disposal Facility. 
Name and full address of the destination with 

ii. 

M/s. Green Waves Environmental Solution 

respect to 3(A)-3(D) above 
Type and quantity of materials segregated or 
recovered from e-waste of 

5 Type Quantity 

different codes as applicable to 3(A)-3(0) 
Enclose the list of recyclers to whom e-waste have been sent for recycling. 
Place: Gangavaram(PO), Pedagantyada (M), Visakhapatnam Dist. 
Date: 25.06.2021 For Gangavaram Port Limited 

Signature pfie g person 
Vice President (Environment) Note: 

(1)Strike off whichever is not applicable 
2 Provide any other information as stipulated in the conditions to the authorizer 
(3) In case filing on behalf of multiple regional offices, Bulk Consumers and Producers need to add extra 

rows to 18 3(A) with respect to each office. 
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SECURITY MOCK DRILL / EMERGENCY EXERCISE REPORT 
 
  

1. Mock Drill No.   :   06  
 

2. Scenario Title   :  Bomb Blast 

3. Date     :  06/11/2021 
 

4. Time of trigger of MD  :  12:49 hours 
 

5. Location    :  Sub Station 2 of GPL 
 

6. Persons Involved                          :  Duty Security Officer T Srinivasa Raju 
 

Patrolling Team : H g K Siva,C.g. B Tammayya,  
QRT 1 :SO  MS Naidu,Armed Guard  K Rama Rao, Prakash, 
Raju, Sai,    Veeranna . 

QRT 2 :ASO Gowri Shankar, Naga Raju, Ashok, Raju, Veeraju  
Bomb Disposal Team : ASO Venkateswarulu, FO Ganga 

Raju,        Ravi. Sacurity guards(7)EMC Team :Medical 
executive G. Pydi Raju, Viswesh, Joga Rao Fire & Safety 
Team :DM K.R.S. Reddy  and 7 staff Members . 

Admin: Yelliah Executive Daily workers (2)of SS2.  

7. Incident Controller                  : A Venkata Ramana. G. M (Security) 
 

8. Observer (Non Security)  : Capt Pritam Mohanty. Harbour Master 
 

9. Brief of Incident / Scenario      :  Patrolling HG- K Shiva  noticed  one abandoned Vehicle 
near D.G. shed in Substation -2 Premises Immediately he 
reported the same to Duty S.O who In turn Informed  the 
same to G M(S&V). S.O Informed to  QRT Teams, B.D. Team, 
Medical officer, Fire & Safety, Port control.   

 G.M. Informed to Capt. Pritam Mohanthy, and local C.I. QRT 
Teams cordoned the area, B.D. Team Searched the area. In 
the   mean while one Explosive was blasted and two persons 
got injured.  

 Explosive which has not exploded but and was detected and 
preserved by the BD Team by putting sand bags. QRT-1 team 
was apprehended the two suspected persons. On enquiry 
they are terrorists and committed this offence. Their plan is 
to create terror and unstable the govt and loss to the India. 
Local police, observer came to the Sport. Suspected persons 
and undisposed bomb  handed over to local police. Observer 
Capt. Pritam Mohanthy found the Following observations. 
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  Noteworthy Efforts: 
  

•       The drill was well coordinated among the concerned departments by the organizers of the drill. 
•       The response of the QRT, Emergency Medical Centre staff and the Fire & Safety Department was prompt. 
•       State Police came to the incident site fairly quickly and took custody of the intruders. 
 

Observations: 
  

•        An unidentified and abandoned vehicle was parked in SS 2 for some time without any alarm being raised by the 
staff of SS 2.  

•       After the explosion took place, the premises should have been vacated and head count taken. 
•       All surrounding areas should have been combed for other likely intruders besides the two who were apprehended 

in the Generator Room. 
•       Debriefing should have included staff of SS 2 to sensitize them about the importance of reporting any suspicious 

activity or object in their work place. 
 

 
  
 

 
Photographs : -Enclosed. 

 
 

1. Communication flow: 

 

By  To 
Mode of 

communicatio
n 

Std. 
time 

Actual time 
Rating 
(Max. 5 

marks/item) 

HG K.Siva Duty SO Walkie-talkie 1 min. . 5 min 5 

Duty SO G M (S&V) Intercom 1 min. .5 min 5 

Duty SO Port control Walkie-talkie 1 min 1 min 5 

Duty SO Medical officer Intercom 1 min 1 min 5 

Duty SO QRT teams Walkie-talkie 1.5 mins 1.5 mins 5 

Duty SO Fire& Safety 
Walkie-talkie  1.5 

mins. 
1.5 mins 5 

 

• Deduct 01 number for every 60 sec delay 

 

2. Response Time: 

Functionaries Target Time Actual Time Rating 
(Max. 5 Marks/item) 

Qrt: 1 05 mins 05 mins 05 

Medical Team 05 mins 05 mins 05 
Fire&Safety 05mins 05 mins 05 

Qrt2:Bd team 10 mins 09 mins 05 
 

*(Deduct 1 mark for every additional min) 

 

1. Personnel Performance: 

 

  Functionaries   

 

Rating (Max. 5 Marks/item) 
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1 SO M.S.Naidu,Qrt:1 performance is good 3 marks 

2Medical team performance is good. 

3Fire&Safety team performance is good 

3marks 

3marks 

  

2. Emergency Equipment/Systems:   

     Rating  (Max. 5 Marks/item) 

AllSS2 staff Security Staff, Fire &Safety, worn 

Helmets. Shoes &jackets. 

 3marks 

 

 

 

 

3. Personnel Protective Equipment Used: 

PPE 
Plant 

Personnel 
Fire Dept.  Security team 

Rating 
(1 Mark for each item) 

Helmet         Yes Yes  Yes 0.75 

Gloves No No  No 0 
Splinter Proof 
Jacket 

No Yes  Yes 0.5 

Others-  Yes Yes  Yes 0.75 
 
 

4. Overall Rating     
Above 95%         -            
81% to 95%   - 86.48%            
60% to 80%   -    
Below 60%   -            
 
 

5. Summary            
 

 

 

 

Sr. 
No. 

Observations Recommendations Action By Target Date 

1 

 An unidentified and abandoned 
vehicle was parked in SS 2 for some 
time without any alarm being raised 
by the staff of SS 2.  
 
 

Give training to all 
employees/workers about 
any abandoned vehicle 
/Material found in any 
premises intimate to 
security & Safety. 

Safety 
Manger 

30-11-2021 

2 
After the explosion took place, the 
premises should have been vacated 
and head count taken. 

G.M.(S&V)has noted this 
suggestion.  

G.M.(S&V) NA 

3 

All surrounding areas should have 
been combed for other likely 
intruders besides the two who were 
apprehended 

G.M.(S&V)has noted this 
suggestion. 

G.M.(S&V) NA 

   4 Debriefing should have included staff 
of SS 2 to sensitize them about the 
importance of reporting any 
suspicious activity or object in their 
work place. 

 

G.M.(s&v)has noted this 
suggestion. 

 

 
G.M.(S&V) 

 

 
NA 
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Photographs: 

  

  

 

 

449



 
 
 
 

 

SECURITY MOCK DRILL / EMERGENCY EXERCISE REPORT 
 

1. Mock Drill No.  : 03 
  
2. ScenarioTitle  :Traffic Accident (Hit & Run) 

 
3. Date   : 09-03-2022 

 
4. Time of trigger of MD : 16:00 hrs. 

 
5. Location  : Road (near Tower-6) which is leading from Tower-6 to  Projectgate  
 
6. Persons  : Duty SO M S Naidu, Harbour gate ASO T Apparao, Project gate Armed  

  guard P Srinivasarao, Medical Asst. G Pydiraju, OPSUS ASO M 
Hanoku, Guard S    

  Chandrasekhar, Gladiator guard V SankarRao, QRT ASO 
Nagaraju, Team Members  B  Rajesh & S Satish, SVL workers 
Polla VeeraSwamy, M Pentayya 

7. Incident Controller       : A V Ramana GM Security, T Srinivasa Raju, SO 
8. Observer(Security) : A V Ramana GM Security 
9. Observer (Non Security) :K Ravi Shankar Reddy DM Safety 
10. Brief of Incident / Scenario: Daily worker of SVL Enterprises engaged for road weigh 

bridge-6 cleaning met with an accident on the road near Tower-6. Where one unknown 
lorry driver drove his lorry with high speed and dashed the worker, who is walking on the 
road near tower-6. As a result the worker Polla Veeraswamy, 59 yrs, Vambey colony, 
Gantyada received bleeding injuries on his right hand and right side face, Tower-6 
security guard V Sankara Rao informed to DSO MS Naidu about the incident. Duty SO who 
in turn intimated the same to Port Control, GM security, QRT, Medical Officer, Fire & 
Safety, Aurmed Guard of Project gate & Aso Harbour gate about the accident. Project 
gate incharge apprehend two truck drivers suspecting that they have committed this 
offence. On questioning those two drivers denied about the commission of offence. Later 
duty SO gave a complaint to the SHO, New Port PS by handing over the above two 
suspected drivers. Observer security debriefed the staff attended the Mockdrill. 
 
Observer security found the following observations: 

1) Response of the QRT team is good, cordoned the accident place with safety cones 
but they failed to give First AID to the injured even though first aid kit is available. 
After received the instructions from GM they have given first aid. 

2) Duty SO performed Good Job, he intimated all the concerned including Project gate 
incharge, who is supposed to apprehend the culprit (ie Driver) and to stop the crime 
vehicle. 
 

             Observer non security found the following findings: 
1) QRT team first step on the spot is that barricaded the victim surroundings and isolated 

from external entry. 
2) Person was assigned to directing the existing traffic near the spot. 
3) No communication passed to the CCR about  “hit& run vehicle”. 
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             Photographs:  enclosed 
 
 
 
 

    Communication flow: 

 
 

 

 

 

 

 

 

 

 

 

 

 

 

*(Deduct 

01 

number for every 60 sec delay) 

 

    Response Time: 

Functionaries Target Time Actual Time Rating 
(Max. 5 

Marks/item) 
DSO 1Min. 1/2Min. 5 
QRT 8Min. 6Min. 5 

Project gate ASO 1Min. 1/2Min. 5 
Ambulance 12Min 15Min 2 

 
*(Deduct 1 mark for every additional min) 

 

Personnel Performance: 

 
Functionaries 

1) QRT guards response time is below the 
standard time, and they cordoned  properly 
accident place with safety cones 

2) Duty SO performed good job 

Rating (Max. 5 Marks/item) 

 
3.5 

 
 

4 

 
 
 

Emergency Equipment/Systems: 

 

All Security, Fire & Safety, Medical Staff worn 

helmets, shoes and reflective jackets.  

Rating (Max. 5 Marks/item) 

 
5 

  

By 
To Mode of 

communicatio
n 

Std. 
time 

Actual time Rating (Max. 
5 

marks/item) 
Tower-6 
Security 
Guard 

DSO Walky talky 2 Min. 1 Min. 5 

DSO Port control Mobile 1 Min. 1/2 Min. 5 

DSO QRT Walky talky 1Min. 1Min. 5 

DSO 
Medical 
Officer 

Intercom 1 1/2 
Min. 

1 1/2 Min. 5 

DSO 
Fire & 
Safety 

Intercom 1 1/2 
Min. 

1 1/2 Min. 5 

DSO 
Project gate 

ASO 
Walky talky 2 Min. 2 Min. 5 

DSO 
Harbour 
gate ASO 

Walky talky 2 Min. 2 Min. 5 
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    Personnel Protective Equipment Used: 

PPE 
Plant 
Person
nel 

Fire 
Dept. 

Security 
team 

Rating 
(1 Mark for 
each item) 

Helmet Yes Yes Yes 1 
Gloves NA NA NA 0 
Splinter Proof 
Jacket 

NA NA NA 0 

 
 
    Overall Rating          - 

Above 95% - 
81% to 95%         - 90.44% 
60% to 80% - 
Below 60% - 

 
   Summary 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Observer - 1    

 

Name:   

 

Sign_________________  

 

 

Sr. 
No 

 
Observations 

Recommendatio
ns 

Action By Target Date 

1 
 

Response of the QRT team is 
good, cordoned the accident 
place with safety cones but 
they failed to give First AID to 
the injured even though first 
aid kit is available. After 
received the instructions 
from GM they have given first 
aid. 

Give training to 
QRT members  

GM 
(Security) 

17-03-2022 

2 

Duty SO performed good job, 
he intimated all the 
concerned including Project 
gate incharge, who is 
supposed to apprehend the 
culprit (ie Driver) and to stop 
the crime vehicle. 

 

Appreciation  
GM 
(Security) 

15-03-2022 
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Observer - 2    

 

Name:   

 

 

Sign_________________    

 
 
Comments of Head of Security: 

 
 

 

Final Rating: Excellent 

Critical Points noted & (CAPA): 

CAPA: Corrective & Preventive Action Plan. 

 

 

Signed by Plant Security Head 

 

 

_____________________________ 

Sr No. 
Observations of non 

security Observer  
Recommendation

s 
Action by Target Date 

1 

QRT team first step on the 
spot is that barricaded the 
victim surroundings and 
isolated from external entry. 
 

It is an 
appreciation. 

GM (Security) 15-03-2022 

2 

Person was assigned to 
directing the existing traffic 
near the spot. 
 

It is an 
appreciation. 

GM (Security) 15-03-2022 

3 

No communication passed 
to the CCR about “hit & run 
vehicle”. 
 

Educate the SO’s 
about intimation 
of CCR in Hit & 
Run cases 

GM (Security) 17-03-2022 
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PORT 
GANGAVARAM 

GANGAVARAM PORT LIMITED 
An ISO 9001 2008 Certified Company 

ISPS Comnpliant Port Focility 

GPL/ENVIAPPCB/2022-23/004 Date: 05/04/2022. 

To 

The Environmental Engineer, 
A.P. Pollution Control Board 

Regional Office 
APPCB Buildings, 3rd Floor 
Main Road, Madhavadhara VUDA Layout 
Visakhapatnam- 530 009. 

Dear Sir, 

Monthly CFO Compliance, Water Consumption detains (Form-1) 
and Environmental Monitoring Reports Submitted Reg. 

Sub: 

Reff 1. CFO &HWA Order No. APPCBwSPNSP/113/CFO/HO/2015. 
dated 13.01.2016, valid up to 31.12.2020. 

2. CFO & HWA Order No. APPCBVSPVSP/113/CFO/H0/2020 
dated 10.09.2020, valid up to 31.12.2025. 

With reference to the above, we are here with submitting the monthly CFO 
compliance reports and CAAQM, terrestrial and marine monitoring results 
along with Water Consumption detailsin Form 1 for the month of March 
2022. 

Yours Sincerely. 

nvironn 

(Regional office 
Visakhapatnam 

Ollutis 

nenta/ 

in 
Authorized Signatory 

tion Encl: As above. 
Ontrol 8 

Pedagantyada Manda!, Gangavaram (Post), Visakhapatnam 530 044. Andhra Pradesh, INDIA. 
Tel. +91 891 270 1177, 2277, 276 1377, 2889999, Fax: +91 891 270 3377. 

Project Office 

Coroorate Office :2", 3 and 4" Flooís, "Hansa Plaza", Pliot No. 798, Road No.36, Jubilee Hills, Hyderabad - 500 033. 

Tel: 040 2351 9999, Fax No. : 040 2351 9990. 

E-mail port@gangavararn.com, Web: www.gangavaram.com 
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Page 1 of 2 Amendment No-1 to BMW Agreement: WO/MAT/1222/293 
 

Amendment No. 1 to the Biomedical Waste Management Agreement 
(Ref.No: WO/MAT/1221/293 Dated 25-Dec-2021) 

 
This Amendment No-1 to the Biomedical Waste Management Agreement (Ref.No: 
WO/MAT/1221/293 Dated 25-Dec-2021) is entered into on this the day 31th Mar-2022 by and 
between:  

M/s. GANGAVARAM PORT LIMITED, having its office at Pedagantyada Mandal, Gangavaram 
Post, Visakhapatnam, Andhra Pradesh, India-530044, hereinafter referred to as the “GPL” which 
expression shall unless excluded by or repugnant to the subject or context be deemed to 
include its successors and permitted assigns, etc., of the ONE PART. 

And 

M/s. VASISHTA ENVIRON CARE, having its office at Plot No.27A25, De-notified Area APSEZ, 
Lalamkoduru Village, Rambilli Mandal, Visakhapatnam, Andhra Pradesh, India- 531011, 
hereinafter referred to as the “Service Provider” which expression shall unless excluded by or 
repugnant to the subject or context be deemed to include its successors and permitted assigns, 
etc., of the OTHER PART. 
 
WHEREAS,  
 

A. SERVICE PROVIDER has executed the Biomedical Waste Management Agreement 
(Ref.No: WO/MAT/1221/293 Dated 25-Dec-2021) for safe Collection, Transportation & 
disposal of properly segregated and packed BMW and/or Bio-Hazardous waste generated 
at GPL Medical facility center as per APPCB, CPCB norms. 

B. Pursuant to this Amendment No-1 of the said Biomedical Waste Management Agreement 
(Ref.No: WO/MAT/1221/293 Dated 25-Dec-2021), the parties hereto desire to the amend 
the said Agreement which shall be effective from 01-Apr-2022, subject to the 
modifications delineated hereunder. 

 
IN CONSIDERATION OF MUTUAL PROMISES, COVENANTS AND CONDITIONS HEREINAFTER 
SET FORTH, THE PARTIES WITH THE INTENT TO BE LEGALLY BOUND HEREBY AGREES AS 
FOLLOW: 
 

1. Validity of the agreement is extended for 12-months from 01-Apr-2022 to 31-Mar-2023. 
2. Commercial value for the Extended period of 12-months will be as following: 

S.No Particulars UoM Qty Unit Rate Total Amount 
1 Safe Collection, Transportation & 

disposal of properly segregated and 
packed BMW and/or Bio-Hazardous 
waste as per APPCB, CPCB norms 

Mon 12 13,000 1,56,000 

# GST will be extra @ 18% (or) as applicable at the time of invoicing 
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Amendment No-1 to BMW Agreement: WO/MAT/1222/293 
 

Page 2 of 2

All other terms and conditions of the agreement, except for the above clause, shall remain 
unchanged and enforceable. 

 
3. In the event of any conflict the terms of this Amendment No-1 with the the Biomedical 

Waste Management Agreement (Ref.No: WO/MAT/1221/293 Dated 25-Dec-2021), the 
terms and conditions of this Amendment No-1 shall prevail over the terms and conditions 
of the Agreement. 
 

4. This Amendment No-1 shall be read as an integral part of the said Biomedical Waste 
Management Agreement (Ref.No: WO/MAT/1221/293 Dated 25-Dec-2021). 

 
EXECUTION 

 
IN WITNESS WHEREOF, THE PARTIES HAVE EXECUTED AND DELIVERED THIS 
AMENDMENT NO-1 OF THE BIOMEDICAL WASTE MANAGEMENT AGREEMENT (REF.NO: 
WO/MAT/1221/293 DATED 25-DEC-2021) AS OF THE DATE FIRST ABOVE WRITTEN. 
SIGNED, SEALED AND DELIVERED. 
 
 
For and on behalf of the GPL by:  For and on behalf of the Service Provider by: 
 
 
 
 
Signature:____________________  Signature:___________________ 
 
Name:________________________  Name:_______________________ 
 
Designation:__________________  Designation:_________________  

Sanjiv Kage

DGM-TC
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Photos :  
 

 
Online concentrations of CAAQM  

Dust suppression system viewed online 

 
Covering of long truck observed during 

inspection 

 
Cladding to conveyor belt 

 
Closed Silo holding coal 

 
Facility for verifying the containers 

 
Covered storage in shed 

 
View of the closed shed 

 
Wetted premises 

 
Closed conveyor belt 

 
Silo  

Mechanical dust suppression 
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Manuual dust suppression through tankers 

 
Semi-mechanized Truck Tarpaulin covering station 

 
Internal road wetting 

 
Existing truck tyre washing facility 

 
Road sweeping machines 

 
Captive nursery 

 
Wind breaking walls towards HB Colony 

 
Wind breaking walls towards Gangavaram 

(V) 
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Annexure –I 
 

Format for verification of HW generating industries - M/s. Gangavaram 
Port Limited, Gangavaram (V), Pedagantyada (M), Visakhapatnam District 

 

S. no. Particulars Details 

1. Name of industry M/s. Gangavaram Port Limited, 

2. Complete postal address Gangavaram (V), Pedagantyada (M), Visakhapatnam District 

3. Website --- 

4. Tel & FAX no. --- 
 

5. Contact person name, 
designation, mobile no. & 
e-mail id 

Dr. D. Jyothi,  Vice President (Environment) 
Mobile No.9248091917 

6. Month & year of 
Establishment. 

 

7. Status of consent under 
Water Act, 1974 & Air Act, 
1981 

1. CFO & Authorization vide order dated 13.01.2016, valid up to 
30.12.2020. 

2. Amendment CFO Order No. APPCB/ VSP/ VSP/ 113/HO/2016, dated 
16.09.2016. 

3. CFO & Authorization Extension vide order dated 10.09.2020, valid up to 
30.12.2025. 

4. CFE (Exp) Order No. APPCB/VSP/VSP/113/CFE/HO/2012, dated 
16.08.2022. 

5. Amendment CFO Order No. APPCB/ VSP/ VSP/ 113/HO/2015, dated 
13.01.2023. 

 

8. Status of authorization 
under HOWM Rules, 2016 

1. CFO & Authorization vide order dated 13.01.2016, valid up to 
30.12.2020. 

2. Amendment CFO Order No. APPCB/ VSP/ VSP/ 113/HO/2016, dated 
16.09.2016. 

3. CFO & Authorization Extension vide order dated 10.09.2020, valid up to 
30.12.2025. 

4. CFE (Exp) Order No. APPCB/VSP/VSP/113/CFE/HO/2012, dated 
16.08.2022. 

5. Amendment CFO Order No. APPCB/ VSP/ VSP/ 113/HO/2015, dated 
13.01.2023. 

9. Process description in brief 
for each Product. Also attach 
Process Flow Diagram 
indicating raw materials and 
sources of hazardous waste 
generation   along with   
mass balance and material 
balance 

Port Activity 

10. Production details  

S. No. Name of the cargo 
Quantity 
(MMTPA) 

1 Liquid bulk 0.5 

2  Iron Ore 3.0 

3 Coal 25.00 

4 Agri Products 0.75 

5 Slag 0.75 

6 Containers 0.25 

7 Fertilizer 3.50 

 8. Lime stone 2.50 

Inspection ID : 1262-208-202302
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9. Steel Products 0.45 

10. Industrial Raw Material 3.50 

11. Bulk Alumina 1.50 

  Total 40.95 
 

11. HW generation details as 
per CC&A 

 

S. 
No 

Name of the 
Hazardous 
waste 

Stream Quantity Disposal Option 

1. Waste Oils 
& Grease 

5.1 of 
Schedule 
– I 

 12000 
LPA 

Shall be disposed to 
Authorized re-processors / 
recyclers. 

 

12. Quantity of HW reported as 
per annual returns in Form-
4 of HOWMR, 2016 
(mention Financial Year) 

Form IV for the year 2021-2022 submitted on 30.06.2022. 

(a) To CHWTSDF  

S. 
no. 

HW 
Generation (category wise) 

Details of HW sent to 
authorized CHWTSDF 

  Name & 
address 

Quantity 

NA 
 

(b) To recycler  

S. 
no. 

HW 
generation (category wise) 

Details of HW sent to 
authorized recycler 

  Name & address Quantity 

1 Waste Oils & Grease M/s. Jyothi 
Lubricants, Plot 

No. 185, IDA, 
Kondapalli, 

Krishna District 

29.81 KL 

 

(c) To co- processor  

S. 
no. 

HW 
generation (category wise) 

Details of HW sent to 
authorized co- processor 

  Name & address Quantity 

NA 
 

(d) To pre-processor  

S. 
no. 

HW 
generation (category wise) 

Details of HW sent to 
authorized pre-processor 

  Name & address Quantity 

NA 
 

(e) To Utilizer  

S. 
no. 

HW 
generation (category wise) 

Details of HW sent to 
authorized Utilizer 

  Name & address Quantity 

NA 
 

(f) To waste collection centers  

S. 
no. 

HW 
generation (category wise) 

Details of HW sent to 
authorized waste collection 

centers 

  Name & address Quantity 

NA 
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(g) Captive utilization  

S. no. HW 
generation (category wise) 

Quantity of HW 
utilized 

NA 
 

(h) Disposed at captive SLF  

S. no. HW 
generation (category wise) 

Quantity of HW 
disposed in captive SLF 

NA 
 

(i) Disposed at captive 
Incinerator 

 

S. no. HW 
generation (category 

wise) 

Quantity of HW disposed 
through captive  

incinerator 

NA 
 

(j) In storage at the year-end. 
(mention period) 

 

S. no. HW 
generation (category wise) 

Quantity Stored in MT 

Nil 
 

13. Details of Captive 
Recycling/ Utilization facility 
(please specify process and 
facilities details ) 

---- 

14. Whether availability & 
maintenance of Form-3 as 
per HOWMR, 2016 

Not Available 

15. Whether manifest 
documents are maintained 
for Financial Year. Include 
comments on category and 
quantity matching with 
CC&A, Form-4 

----- 

16. HW generation details 
other than mentioned in 
CC&A 

----- 

17. HW management details 
(recycling/utilization/disposa
l, etc.) other than mentioned 
in CC&A and reflected in 
manifest. 

----- 

18. Details of HW storage ----- 
 

19. Whether HW quantity 
reported to SPCB for the 
year is matching with copies 
of manifest available. (Y/N) 
if no, remarks 

Yes 
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20. Whether category of HW 
reported to SPCB for the 
year is matching with copies 
of manifest available. (Y/N) 
if no, remarks 

As above. 

21. Whether annual return has 
been submitted to SPCB 
within due date (i.e. by 30th 
June of FY) (Y/N) if no, 
remarks. 

Yes 

22. Whether display board 
provided outside the factory 
gate. (Y/N) if yes, Please 
provide the details covered 
in the display board along 
with copy of the display 
board. 

No 

23. Specific observations The facility has to maintain proper records in online format.  

24. Date of inspection 28.02.2023 

25. Name & designation of 
inspecting official(s) 

M. Nagarjuna, 
Senior Environmental Engineer,  
Zonal Office, Visakhapatnam. 
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  CONTRACT OF INSURANCE

  INSURED NAME:  GANGAVARAM PORT LIMITED  

INSURER: IFFCO TOKIO General Insurance Company Limited

Policy Type -  Public Liability - Act 

Policy Period - ( 15/09/2022  to 14/09/2023  )

Servicing Branch : AHMEDABAD

Policy Issuing Office : IFFCO TOKIO GEN INSU. CO. LTD. Ground Floor, IFFCO Bhavan Bh Maruti Arcade, Shivranjani Cross Rd,
Satellite AHMEDABAD , GUJARAT - 380015

Issuing Office GSTIN : 24AAACI7573H1ZI

Corporate Office : IFFCO TOKIO GEN INSU. CO. LTD.4th - 5th Floor, IFFCO TowersPlot No 3, Sector 29, GURGAON
(HARYANA) - 122001

Policy No : 41072639

Unique Invoice No : 41072639

Invoice Date : 15/09/2022

SAC : 997139

Intermediary Details : ACE INSURANCE BROKERS PVT LTD

Page 1 Attaching & forming Part of policy no. 41072639
Digitally signed by SUBRATA MONDAL
Date: 2022.09.15 11:27:42 IST
Reason: Valid Policy Copy
Location: IFFCO Tokio General Insurance Company Ltd, India

Signature Not Verified
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POLICY SCHEDULE CUM TAX INVOICE

Insured GANGAVARAM PORT LIMITED

GSTIN 37AABCV3417E1ZK

Address

Gangavaram Port Project Site,

Pedagantyada Mandal,

Visakhapatnam,

Gvmc (part)

Pin Code 530044

Place of Supply ANDHRA PRADESH

Business Description Port

Policy Period 15/09/2022- 14/09/2023

Co Insurance Details NA

Limit of Liability
Cover

50,000,000 per occurrence and 150,000,000 in the aggregate

Deductible NA

Territorial Limits INDIA

Jurisdiction INDIA

Turnover Details INR 16,730,000,000

Policy Type Occurrence Based

Premium

Premium Excluding Taxes: INR 5,925.00
CESS (0%): INR 0.00
GST
- SGST (0%): INR 0.00
- UGST (0%): INR 0.00
- CGST (0%): INR 0.00
- IGST (18%): INR 1,066.50
ERF Amount: INR 5,925.00
Total Premium / Invoice Value : INR 12,917.00

GST Related Declarations

Whether GST is Payable on Reverse Charge Basis- No

We hereby declare that though our aggregate turnover in any preceding financial year from
2017-18 onwards is more than the aggregate turnover notified under sub-rule (4) of rule 48, we
are not required to prepare an invoice in terms of the provisions of the said sub-rule.

Other Terms and Conditions All Other terms & conditions as per Policy Wordings attached.

Toll Free: 1-800-103-5499; SMS "claim" to 56161
SAC Code: 9971
Regd. Office: IFFCO SADAN, C1 Distt Centre, Saket, New Delhi -110017
Corporate Identification Number (CIN) U74899DL2000PLC107621, IRDA Reg. No. 106
Consolidated Stamp Duty Deposited as per the order of Government of National Capital Territory of Delhi

Page 2 Attaching & forming Part of policy no. 41072639
Digitally signed by SUBRATA MONDAL
Date: 2022.09.15 11:27:42 IST
Reason: Valid Policy Copy
Location: IFFCO Tokio General Insurance Company Ltd, India

Signature Not Verified
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POLICY FORM
(PUBLIC LIABILITY INSURANCE – ACT ONLY POLICY)

1. OPERATIVE CLAUSE

Whereas the Insured Owner, named in the Schedule hereto and carrying on business described in the said Schedule, has applied to IFFCO-TOKIO
General Insurance Co. Ltd. (hereinafter called the Company) for the indemnity hereinafter contained and has made a written proposal and
declaration which shall be the basis of this contract and is deemed to be incorporated herein and has paid the premium and statutory contribution
towards the Environment Relief Fund as per the provisions of the Public Liability Insurance Act and the rules framed thereunder.

NOW THIS POLICY WITNESSETH that subject to the terms, exceptions and conditions contained herein or endorsed hereon , the company will
indemnify the insured owner against the statutory liability arising out of accidents occurring during the currency of the policy due to handling
hazardous substances as provided for in the said act and the rules framed thereunder.

2. DEFINITIONS

a) “Act” unless otherwise specifically mentioned shall mean the Public Liability Insurance Act, 1991.

b) “Accident” means an accident involving a fortuitous or sudden or unintentional occurrence while handling any hazardous substance resulting in
continuous, intermittent or repeated exposure to death of, or injury to any person or damage to any property but does not include an accident by
reason only of war or radio-activity.

c) “Handling” in relation to any hazardous substance, means the manufacture, processing, treatment, package, storage, transportation by vehicle,
use, collection, destruction, conversion, offering for sale, transfer or the like of such hazardous substance.

d) “Hazardous Substance” means any substance or preparation which is defined as hazardous substance under the Environment (Protection) Act,
1986, and exceeding such quantity as may be specified, by notification, by the Central Government.

e) “Owner” means a person who owns, or has control over handling any hazardous substance at the time of accident and includes:-

(i) in the case of a firm, any of its partners;

(ii) in the case of an association, any of its members, and

(iii) in the case of a company, any of its directors, managers, secretaries or other officers who is directly in-charge of and is responsible to the
company for the conduct of the business of the company.

(f) “Turnover” shall mean –

i) Manufacturing units – Annual Gross Sales including all levies and taxes.

ii) Godown/warehouse owners – Annual rental receipts.

iii) Transport Operators – Annual freight receipts

iv) Others – Annual gross receipts

3. EXCLUSIONS

This Policy does not cover liability:

(1) arising out of willful or intentional non-compliance of any Statutory Provisions.

(2) in respect of fines, penalties, punitive and/or exemplary damages.

(3) arising under any other legislation except in so far as is provided for in Section 8 Sub-Section (1) and (2) of the Act.

(4) arising out of damage to property owned, leased or hired or under hire purchase or on loan to the Insured or otherwise in the Insured’s control,
care or custody.

(5) directly or indirectly occasioned by, happening through or in consequence of war, invasion, act of foreign enemy, hostilities (whether war be
declared or not), civil war, rebellion, revolution, insurrection or military or usurped power.
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(6) directly or indirectly caused by or contributed to by

a) ionizing radiations or contamination by radio activity from any nuclear fuel or from any nuclear waste from the combustion of nuclear fuel.

b) the radioactive, toxic, explosive or other hazardous properties of any explosive nuclear assembly or nuclear component thereof.

4. CONDITIONS

(1) The Insured Owner shall give written notice to the Company as soon as reasonably practicable of any claim made against the Insured Owner or
any specific event or circumstance that may give rise to a claim. The Insured shall immediately give to the Company copies of notice of application(s)
forwarded by the Collector and all such additional information and or assistance that the Company may require.

(2) No admission, offer, promise or payment shall be made or given by or on behalf of the Insured owner under this policy without the written consent
of the Company.

(3) The Company shall not be liable for any claims for relief made after five years from the date of occurrence of the accident.

(4) The Insured Owner shall keep record of annual turnover, and at the time of renewal of insurance declare such turnover and all other details as
may be required by the Company. The Company shall at all reasonable times have full rights to call for and examine such records.

(5) If at the time of happening of any accident, resulting in a claim under this policy, there be any other insurance covering the same liability, then the
Company shall not be liable to pay or contributes more than its ratable proportion of such liability.

(6) This Policy may be cancelled by the Insured Owner by giving 30 days notice in writing to the Company in which event the Company will retain
premium at short period scale subject to there not having occurred an accident during the policy period which may give rise to a claim(s), failing
which no refund of premium shall be allowable.

(7) This Policy may also be cancelled by the Insurer by giving 30 days notice in writing to the Insured Owner in which event the Company shall be
liable to repay on demand a rateable proportion of the premium for the unexpired term from the date of cancellation.

(8) If the Company shall disclaim liability to the Insured Owner for any claim hereunder and such claim shall not within 12 calendar months from the
date of such disclaimer have been made the subject matter of a suit in a competent court of law, then the claim for all practicable purposes shall be
deemed to have been abandoned and shall not thereafter be recoverable hereunder or be made the subject matter of any suit.

(9) The Company shall not be liable to make any payment in respect of any claim if such claim shall be in any manner fraudulent or supported by any
person on behalf of the Insured and/or if the insurance has been continued in consequence of any material mis-statement or non-disclosure of any
material information by or on behalf of the Insured. In such a case, if the Company pays any amount to the claimant due to any statutory provisions,
such amount shall be recoverable from the Insured.

(10) The Policy and the Schedule shall be read together as one contract and any word or expression to which a specific meaning has been assigned
in the Act and the Rules framed thereunder or this Policy shall bear such specific meaning.

(11) Any dispute regarding interpretation of the terms, conditions and exceptions of this Policy shall be determined in accordance with the law and
practice of a court of competent jurisdiction within India.
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